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el 5.8, Tiwsri, Gounss! for $hs spplicant

Shri Jog Bingh, Counsel for the respondentis

As per paragraph 8 regarding the relief

for by the applicant, precisely two issues were

4, firstly, regarding the finalisation of the

cruitment rules and circulating the same and sscondly,

ng seniority list *to be c¢irculated, within a

ess the second issue regarding circulation of the

tigth, as Lthe same has sinveg besn circulsied oo

W

ng, 1881, and so the applicant is well aware of

ition in the senlority list. As regards the first

!
iz concerned, the lessrnad counssa!l  for ths
!

ieanl pointed  out thet inspite of lapse of well owver

ygars or 350, the respondents have not been able to

:ize Lha recruitment rules, inspite of assurance to
1

ite the same. The plea of the lsarned counsel for

zzpondents, on  the other hand, is that sewveral

zncieg, iaciuding the UPSC, are involved in

Hhiun of the recruitment rules and naturally,
s statsd by the learned eounsel fnr the

| .
FL had  heen »taken. He howsver added Lhat the

mani rules have since bean drafited and sent to the

angd the same are likely to/be Tinalised very =oon.
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respondants to  finalise

the meantime, will be su
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ix wmonths from

o

the position, as put farth by

L

Lhe respondents, we dirvect the
the recruitment rules within =z
today. Fromotions, if awny, in

Jeet Lo the recruitment rules,

\
disposed of with {the ahove
a3 to ooshs.
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